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CENT RAL ADM IN 1ST RAT IVi TRIBUNAL 

GUWA}1TI BENCH 

O.A./WLNo. 	 145 of 2004 

DkT.E OF DECISION' 82004  

Shri Ashim Kumar Barman 
• . • • • • • a a a • a • a • • a • • a a a . • a • a a a a • • a a • • • a . a • • • • a • • a • • .APPLIc?1'1T(S) 

Mr A. Ahmed 
•..a........ae..a.•a..*.....to...........  ........ .*.. 	VO 	'lE FOR TI-IE 

APPLICANT(S). 

—VERSUS- 

Union of India and others 
i.e...... • . . . . •. . .•. • •... .. . . . . • . . . .. . . •a•s.t.e.. .R.ESPONDENT(S) 

M.r A. Deb Roy, Sr. C.G.S.C. 
..•e.a•aaaee a. a. Ia.-.a.a... .. ... a •...fl. ••e.a .......AD'JOC.h?E FOR TI-IE 

RESPONDENT(S). 

T1IE HON' BIi MR BHARATI RAY, JUDICIAL MEMBER 

TfiE HONtBL 

1 	Whether Reporters of local papers may be aJlowd to see the 
judgment ? 

To be referred to the Reporter or not? 

Wheth?r their Lordships wish to see the fair cov of the 
Judgment ? 	 - 

4 	Whether the judgment is to be circulated to the other Benches .? 

Judgment delivered by Hon'ble Mber (j) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.145 of 2004 

Date of decision: This the 18th day of June 2004 

The Hon'ble Smt Bharati Ray, Judicial Member 

Shri Ashiin Kumar Barman 
Draftsman E  Grade II 
Offic.e of the Executive Engineer, 
Silchar Central Division, 

Central Public Works Department, 
Silchar, Assam 	 Applicant 
By Advocate Shri A. Ahmed. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Urban Affairs, 
New Delhi. 
The Director General Works 
Central Public Works Department, 
New Delhi. 
The Additional Director General of Works(ER), 
Central Public Works Department, 
Kolkate. 
The Superintending Engineer, 
Central Coordination Circle (ER), 
Public Works Department, 
Kolkata 	 Respondents 

By Advocate Shri. A. Deb Roy, Sr. C.G.S.C. 

0 R D E R (ORAL) 

BHARATI RAY, JUDICIALMEMBER 

Heard Mr A. Ahmed, learned counsel for the 

applicant and Mr A. Deb Roy, learned Sr. C.G.S.C. 

2. 	This application has been filed questioning the 

transfer of the applicant vide order dated 7.6.2004 issued 

by the Superintending Engineer (Coord.). It is the 

contention of the learned counsel for the applicant that 

the applicant was transferred only two months back and 

thereafter again he has been subjected to transfer to Tura. 

V 	I 

--- 	 --- 
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In this context the learned counsel for the respondents took. 

objection that the earlier transfer was within the same 

station, i.e. Silchar. 

The learned counsel for the applicant has drawn my 

attention to the O.M. dated 5/9-3-2004 to show that the 

normal tenure of stay in a Circle would be 8 to 10 years. 

The applicant, admittedly, has been staying in ..SUchar  for 

more than 	years. However, the applicant has made a 

representation dated 10.6.2004, Annexure-E to the 0.A., to 

the respondent No.4 explaining his problemand requested to 

review the case of the applicant and to retain• him in 

Silchar Central Division at least for one tenure. It is the 

contention of the learned counsel for the applicant that 

the applicant has not yet been relieved. 

Considering the fact that the representation of the 

applicant has not yet been disposed of by the respondents, 
c 

I dispose of this applicationby directing the respondent 

No.4 to consider the case of the applicant and issue proper 

order within a period of four weeks from the date of 

receipt of a copy of this order. Till such time the 

representation is disposed of the applicant shall not be 

relieved from the present place of posting, if not already 

relieved. 

There shall be no order as to costs. 

BHARATI RAY 
JUDICIAL MEMBER 

J -7 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATL 

(AN APPLICATION UNDER SECHON 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. Lt ) OF 2004 

BETWEEN 

	

• 	 Shri Ashiin Kumar Barman 

Applicant 

-Versus- 

TheUnionoflndia&Others 
Respondents 

LIST OF DATES AND SYNOPSIS 

	

• 	 Annexure-A is the photocopy of Office Order No.9 

(3)/SCC/2004/861 dated 26-04-2004. 

Axinexure-B is the photocopy of Joining Report of the applicant 

at the Office of the Executive Engineer in Silchar Central 

I)ivision, Central I'ublic Works Department, Silchar-2. 

Annexure-C is the photocopy of Office Order No. 9(57)/Dimen-

1I(C)ISE©/ERJKOL1336 Dated: 7/6/04. 

	

S' 	 Annexure-C I is the type copy of relevant portion of Office Order 

No.9 (57)/D/men-ll(C)/SE©IERIKC)11336 Dated: 7/6104. 

Annexure-D is the photocopy of Office Order No. S&D/141 

dated New Delhi 5/9 March 2004. 

Annexure-Di is the type copy of S&D/141 dated New Delhi 5/9 

March 2004. 

• 	 ( 
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Annexure-E is the photocopy of representation dated 10-06-2004 

before the Respondent No.4. 

Annexure-El is the photocopy of forwarding letter of the 

Executive Engineer (P&A), Silchar Central Division, CPWD, 

Silchar-2. 

This original application is made against impugned transfer 

Office Order No.9 (57)/l)/men4I(C)/SE0,13R0L/336 Dated: 7/6/04 

by which your applicant is transferred from Silehar, Assam to Tura, 

Meghalaya after one month of joining at Silchar Central Division.. The 

applicant has not completed the normal tenure of posting at Silchar as 

per Office Order No. S&D/141 dated New Delhi 5/9 March 2004 issued 

by the Respondent No.2. Apart from this also the Respondents have 

violated the CPWD Manual, Volume-I regarding transfer of CPWD 

Employees. Hence the applicant filed this Original Application before 

this Hon'ble Tribunal seeking justice in this matter. 

Li 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL JCL 

CUWAHATI BENCH4  CUWAHATL 	 \ 	 I E 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2004. 

BETWEEN 

Shii Ashim Kwnar Barman 

Draftsman, Grade-H 

Office of the Executive Engineer, 

Silehar Central Division., 

Central Public Works Dcpartmcnt, 

Malugram, 

Mela Road, Silchar-2. 

Assam 

Applicant 

'-AND- 

The Union of India represented by the 

Sccrctaiy to the Government of India, 

Ministiy Of Urban Affairs, 

Nirman Bhawan, New Delhi-i 10011. 

The Director Genera.! Works, 

Central Public Works Department, 

118-A, Nirmanl3hawan, 

NewDeihi— ilO011. 	 - 

The Additional Director General of Works 

(ER), 

Central Public Works Department, 

Nizam Palace, 17th11 

234/4 AJC Bose Road, 

Kolkata-20. 

7 



4 	 44j Engineer, 

Central Coordination Circle (ER) 

Public Works Department, 
I) IVISO Boilding 

Nizam Palace, 17th floor, 

234/4 AJC Bose Road, 

Kolkata-20. 

Respondents 

DETAILS OF THE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WElCH THE APPLICATION IS MADE: 

This application is directed against the Office Order No.: 

9(57)/l)/mcn-II(C)/SE()fERIKOL/336 Dated 7/6/2004 issued by the 

Respondent No. 4. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the instant 

application is within thc jurisdiction of the Hon'blc TribunaL 

LIMITATION 

The applicant further declares that the suliect matter of the 

instant application is within the limitation prescribed under Section 21 of 

the Administfative Tribunal Act 1985. 

FACTS OFTHE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble applicant is a citizen of India and as such he is 

entitled to all rights and priilcges guaranteed under the Constitution of 

India. 
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4.2) That your applicant begs to state that he is working as Draftsman 	
I 

Grade-IT, Central Public Works Department. He joined in this 

department as Draftsman Grade-ill on 21-02-1990 at Central Public 

Works Department. He was promoted as Draftsman Grade-il on 07-12-

1995. He was posted to Silchar Central Division in an existing vacancy 

on 26-04-2004 vide Office order Ho.9 (3)/SCCI2004/861. Now he is 

working at Office of the Executive Engineer, Silcbar Central Division, 

Central Public Works Department, Silchar-2 since 21-05-2004. 

Annexurc-A is the photocopy of Office Order No.9 

(3)1SCC120041861 dated 26-04-2004. 

Annexure-B is the photocopy of Joining Report of the applicant 

at the Office of the Executive Engineer in Silehar Central 

Division, Central Public Works Department, Silchar-2. 

4.3) That your applicant begs to state that he was again transferred 

after one month from Silehar Central Division; Central Public Works 

Department to Tura, TCMD, Megbalaya vide Office Order No. 

9(57)/D/men-il(C)/SE©/ERJKOL/336 Dated: 7/6/04 issued by the 

Respondent No.4. It may be stated in the said transfer order of 

Draftsman, Grade-il (Civil) dated 7-6-2004 in Serial No.2, 3,4, 5, 7 and 

some other serial numbers the Draftsman, Grade-I1 are posted in the 

same station without disturbing theirpresent place of posting. 

•Mnexure-C is the photocopy of Office Order No. 9(57)/D/men-

ll©/SE©/EI/KOL/336 Dated: 716/04. 

Annexure-C I is the type copy of relevant portion of Office Order 

No.9 (57)/D/men-IT(C)/SE0IERJKOL/336 Dated: 7/6/04. 

4.4) That your applicant begs to state that the Respondent No.2 i.e. the 

Director General of Central Public Works Department issued an Office 

Order vide S&D/141 dated New Delhi 519 March 2004 regarding tenure 

and posting of CPWD Employees. In the said circular it has been clearly 

mentioned that Drawing Staff nonnal tenure of stay in a circle would be 

8-10 years. The applicant was transferred to Silchar Central Division on 

26-04-2004 and he was again transferred after one month. As suh he 



has yet to complete another 8-10 years for completing his normal tenure. 

Hence the Respondents have violated their own Office Order regarding 

normal tenure of Drawing Staff under one circle andpostmg of circular. 

Hence the action of the respondents are illegal, arbitrary, malafide and 

also not sustainable before the eye of law as well as in facts. As such 

finding no other alternative your applicant is compelled to approach this 

Hon'ble for seeking justice in this matter. 

Anncxure-D is the photocopy of Office Order No. S&D/141 

dated New Delhi 5/9 March 2004. 

Annexure-Dl is the type copy of S&D1141 dated New Delhi 5/9 

March 2004. 

4.5) That your applicant begs to state that he has filed a representation 

dated 10-06-2004 before the Respondent No.4 through proper channel 

for retention of applicant in Silchar Central Division, Silcbar. The said 

representation was forwarded by the Executive Engineer (P&A), Silchar 

Central Circle, CPWD, Silchar-2. In the said forwarding letter it has been 

stated that "Shri Bannan (Jr.IL joined in Silchar Central Division, 

Silchar, on 21/5/04 on transfer from Silchar Central Circle, Silchar vide 

No.9(3)/SCC/04/861 dated 2614/04. Issued as per approval of the 

Superintending Engineer, SCC, CPWD, Silchar". The said representation 

has not yet been disposed up by the Respondents. Now the Respondents 

are ready to release the applicaht at any time and as such finding no other 

alternative the applicant approach this Hon'ble Tribunal for seeking 

justice in this matter and also with a prayer for an interim order to stay 

the impugned transfer order for protection of his thmily and himself. 

Annexure-E is the photocopy of representation dated 10-06-2004 

before the Respondent No.4. 

Annexure-El is the photocopy of forwarding letter of the 

Executive Engineer (P&A), Silchar Central Division, CPWD, 

Siichar-2. 

4J That your applicant begs to state that his son is aged about four 

(4) years and daughter is aged about ten (10) years only. The children are 

& 



F taking their Education at local School at Silchar. Now it will be veiy 

'1 	
difticult for the applicant to transfer his children different School at this 

/ 	 mid term session in an another state. 

-- 

4.') That your applicant begs to state that the Respondents have 

violated the provision of Central Public Works Department Manual, 

Volume-I regarding posting and transfer of its employee. 

4.) That your applicant begs to state that it is a basic principle of 

Legal policy is that law should afford equal treatment for all with equal 

concern and respect. Like people, situated alike are to be treated alike. If 

one chooses to exclude others from the like benefit without good and 

valid reason it will be arbitrary, therefore discrirninatoiy and thus 

unreasonable. Article 14 of the Constitution guarantees equal before the 

law as well as equal protection of the laws. 

4. I) That your applicant submits that he has got reason to believe that 

the Respondents are resorting the colorable exercise of power to 

accommodate their interested persons in their favourable place. 

4.11) That your applicant submits that the action of the Respondents is 

in violation of the fundamental rights guaranteed under the constitution 

of India and also in violation of principles of natural justice. 

4.1 )' That your applicant submits that the action of the Respondents is 

highly illegal, improper, and whimsical and also against the Transfer 

policy adopted by the Central Public Works Department. 

4. l) That your application submits that the Respondents have violated 

the fundamental rights of the applicant 

4. 1) That this application is filed bonafide and for the interest of 

justice. 

The applicant craves leave of this Hon'ble Tribunal 

\ 	
advance further grounds the time of hearing of this instant 

I
application. 11 
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5) GROUNDS FOR RELILF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons narrated in detail the 

action of the Respondents is in prima facie illegal, malafide, 

arbitrary and without jurisdiction. Hence the impugned transfer 

order dated 07-06-2004 in case of the applicant may be set aside 

and quashed. 

5.2) For that, the Respondents have violated their own 

guideline regarding tenure of Draftsman, Grade-H in one circle 

for 8-10 years. Hence the impugned transfer order dated 07-06-

2004 in case of the applicant may be set aside and quashed. 

5.3) For that, the action of the Respondents is illegal, arbitrary, 

malaflde and also violative of administrative fair play. Hence the 

impugned transfer order dated 07-06-2004 in case of the 

applicant may be set aside and quashed 

5.4) For that the Respondents have violated the Article 14,16 

& 20 of the Constitution of India. 

5.5) For that, it is settled proposition of law that when the 

same principle have been laid down in given cases, all the 

persons who are similarly situated should be granted the said 

benefits. 

5.6) For that, the action of the Respondents are arbitrary, mala 

flde and discriminatory with an ill motive and as such, the 

impugned transfer order may be reconsidered as per provision of 

Central Public Works Department Manual, Volume-I. 

5.7) For that, the Respondents before transferring the applicant 

ought to have considered the transfer policy of the Central Public 

Works Department Manual, Volume-! in this matter and as such, 

the impugned transfer order is bad in the eye of law and is liable 

to be set aside and quashed. 
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5.8) For that, the action of the respondents is arbitrary, mala-

fide and discriminatory with an ill motive. 

I, 

5.9) For that, in any view of the matter the action of the 

Respondents are not sustainable in the eye of law as well as fact. 

The applicant craves leave of this Hon'ble Tribunal 

advance further grounds the time of hearing of this instant 

application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT: 

That the applicant further declares that he has not filed any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other ôourt, authority, nor any such 

application, Writ Petition of suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 

above the applicant most respectfully prayed that 

Yopr Lordship may be pleased to admit this 

application, call for the records of the case, issue 

notices to the Respondents as to why the relief and 

relieves sought for the applicant may not be 

granted and after hearing the parties may be 

pleased to direct the Respondents to give the 

following relieves. 
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8.1) That the Hon'ble Tribunal may be pleased to direct the 

Respondents to set aside and quash the impugned transfer, Office 

Order No. 9(57)/D/men-II(C)/SE©/ERJK0L/336 Dated: 7/6104 

(At Annexure-C) in case of the applicant issued by the 

Respondents No.4. 

8.2) To Pass any other relief or relieves to which the applicant 

may be entitled and as may be deem fit and proper by the 

Hon'ble Tribunal. 

8.1) To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

The applicant prays before this Hon'ble Tribunal seeking an interim 

order by this Hon'ble Tribunal by giving a direction to the Respondents 

not to implement the impugned transfer Office Order No. 9(57)/D/men-

II(C)/SE0IER/KOL/336 Dated: 7/6/04 (At Annexure-C) in case of the 

applicant issued by the Respondents No.4 till disposal of this original 

application. 

Application is filed through Advocate. 

Particulars of I.P.O.,: 

I.P.O. No. 

Date of Issue 

Issued from 

Payableat  

LIST OF ENCLOSURES: 

As stated above. 

Verification . . . * . 
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-VERIFICATION- 

• 	 L Shri Asbim Kumar Barman, Draftsman. Grade-IL Office of the 

Executive Engineer, Silehar Cciitral Division, Central Public Works 

Department, Malugram, Mela Road, Silchar-2. Assam do hereby solemnly 

verify that the statements made in paragniph nos. ( \C <  1 k - 
arc true to my knowledge, thosc made in paragraph nos. 	-ç-- 4 
are being matters of records are true to my information derived there from 

which I believe to be true and those made in paragraph 5 are true to my legal 

advice and rests are my humble submissions before this I-on'blc Tribunal. I 

have not suppressed any material facts. 

And I sgn this verification on this the(T- day of r- _2004 

at Guwahati. 

I 
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COy L R NM N r OF £ Ni) I A 
CENT.R?\L PU13LIC WORKS DEPTMENT 

NO. 9(3)/sCC/2O4./8'f 	 Dated, Silchr 

OFF ICE. ORt)ER 

Traflsfer/Posting of the following Draftsman 

ii: ht: ruby u i:d j w:t. th 	immedi ate e eec: t,Lr pyb I :Lc in Lr oa t. 

From 	TO 	 Rin&rks 

1. Sri S.Naskar',, 	 SCD/Sil. 	scc/sil. 	Against 
D/M an Cr-I, 	 L ate A. K. 

:inha. 

2, - $ri i.K.an 	 Scc/sii. 	SCD/Sil. 	Against 
D/Man Gr-II. 	 V 	existing 

vacancy. 

-.

V 

SIJPERINFNDING ENGJ:NPER 
•V 	 SI.[:IiR ''ENTRAT. 	1.CTE 

C.P 	SiF111- 

Copy t0 

1 • The sup thLncting Cngince (Coord) ,Ka1kt. 

2 	me 	
o% CPWDS shillong-3. 

3. The Executive 1ngirie6r, Silchar Central DivisiQn,CPWD,SilCr. 

Party. 

SUPERINTNDING ENGINEER 

C 	 VVYV•V 



C H r- 

C u k 
((.)V':l' ()F INI)iA 

\V(JJU(S L)EI'AR1Pi.1N1' 
)'iC O fl i I E(UJ.TVE EN(;IN EER 

',lI 1(1 IR ('i"N I HAl I)IVISION 
SiL.( 1iiAit— 7h801)2 

1!6,'i.!' 	2_- I5/2Oi)4 

C)lflce (.)thr 

hi 	ot tht tuuIntundintj Entjnuur, Silohar Cootral Circle, CPWD, iIc ar'ta ofbto ardor 

No.9(3)!SCCI20043t1 	dated 	26.4.2004 and havinçj being relieved by. SEISCCICPWDISILchar's 
No.9(3)1SCCI20041O18 dated 20.2004 Sri Ani Kumar Barman, Draftemin Grade U joined this Divieion 

00 21,05.2004(F1W). 

EXECUTIVE ENGINEER 
SI14CI1AR CENFLtAL DIVISiON 
(.PWI), S.ILC.'HA'lt-2. 

('CJPY 

i flte E(NE'i), c'l'svt), S11ion-i 
'i'hc S E(Couti)(E it, (PWD, Niuiri I' iawe, I,Lluita-20. 
The Supe1Thektdiflg Etagineti, SCC,CPWD, SilEhar-2 
The PA( )(N;),c'PwI), SliiLloagl 

S) The l)AS( 'i,( P\Vi) Shchar. 
6) Sri Aiau Kuasr Usnuan, D'iLuaLGr1t - lie i directed to lake over the diarge [ruin StL S. 

NasIir, lYman ("rr. I. 
7)Su ' 1\a'k.ti l)'Mui (r 1-1k is duu.td to hand over the tharge to Sri A K.Barma.n, 
I) 1 L1u Grw&k 11. 

) Persornil uk 

- 

iLXiCUIIVI 
SILCIIAR (2EN'iiLKLDiVLSION 
CPVVD, Sii.C1iA1t-2. 

H 

J 



	

FR NIJ. 	
Jun. OS4 1 1Af1 

67 

I( 1 	
UJii 1 WNL 

ttt1 	( 	1 -S 	 . 	

£PFRCI ORa E R 	 . ..,. .,,. 
: 	 .. 	.-- ... 	 . 	 . 	 . 

 
•(.Iii 	

of t 	fpflowing Drafth,ien Cr 
~ finq 

	ubl service 	 hereby ordered with .• 

:1I cd 1 	' fCt in th 	int, e,t of 	
- 	 I  

- 	 - --- - - j r- 	 - 	 - - - 

-'i.. 	 1•'A.\'ii 	
j 	1' 	()i 	

I :1 	 .. 	. 

. 	 ',.. 1'... 	
I F SJ) S1LU1AR 	I C:• .UJ. .1 U ! 	\. 	Nabo;i . 

..,.-....,.-".... 	

......... 

  
1_ ., 	••,••• 	L_...j . 	 !. 	. 	. 	 . 	..... '1 ACCj, 	 PJ.1 1. 	 J.xi I ing vany 

ICU (thWArr/vj 	
: J  .. ......L. 

Vice Sri 
J,11 uih .......................

•' I 	....J,:,.,..............,.,,t., 	S 

\'ices 
-;JJ.A.f 3A I i.: 

 1i J ON( 	S11 	1 I
' 	 IIL1iLI cd 

Ukdar 

1i\ 	
3 AIJRJ1A'J" 	IK.r f,\f,.\ 

S............. .

n1.!.Tcd_.,_____.____J U ONl .'\iCi• 	 IL ... M1. ruj 	'II 	\k.e Sri L 	.....1..., 
'. ...L.. 	......... 	I..,1.i'A'!A

. 

\'i 	J'cI ul 
................................................. 

i 	

hI -\i 

c 3f 

!,( 

S 	
-.... 

..., 

- , 	 . 	 ........ . 

	 V 	 •'• 	 . 



	

I 	

$ 	 I. 	

(J_ 	f-• 	

I 	1! 
j! . 	• 	-. 	 . 	

:c)r\!\ 	- 	.'.. I ti.1 :j: 	. • 	, 	• ( LU i1t" 
I i 	J 	: ' 	

j4 	
ncr: 

i 	wifil l-I t1. t' 	I. I4y 	 l itl inuil t I? Il i 	i 	 .I :,.• 	: 	
. L ' 	•• 	• •• ( 	 1 k. 	• 	'  

	

. 	. 	.. 	; 	- 	. 'rs•if 	' 	 T. 	I. • •i I 	 'I mf it q i•ui 

•I 1 1JJ1U,jl)j 	L I 
. 	 . 	. 	. 	 h). 	 . 

.. 	 .1 	 •'•' 	 -...... 	. 	I .:. 	 :-::i--•' 	 - 	' 

	

I' 	- 	1 	I 	II' 	I \itui) 	ik UI 

Di.',' 	 i 
........................ ..............._.._4....____._........ ......,.4.•... ................... •,,,.........--.,-.. ........... ..: _ .........__ 	., 

p 	11 ) 	LII 	I  
E(H K \ I .-..-•--.--... ................-.-.-.------.... 

DL-1iNUA)) 	I_(i < \) 	\'c  

1 	 Iry 

i hi S,i 	 Di1j Adli IiitD Min Gd H(( i L1iiJk Ji1 i Cui 
L 	d id the n u 1(1 i' S ub udie 	I k ic h 	h' Id I c i eiai n d w 1 ii iO ) zi ll 
tk ce i s  

2 Tn S i I No I 	Id &. 22 (Si 1) K ChaLi 	) i 	Si 
S P Mi ) s not n ii 1d ft TIVDA a the It a n'Iii J S umdo ti 

	

i 	1Ii l• III 	 ii A t'i 	I( 	I ii 	h1 	, 	t 	I Ir 
(1 

	

	 ciinu1 	 I'h(L tit 'ii U1Le'n otirfi , v tpti J 5 
it 1  1 iipii'ic1 fl'oii J(It:IdL. 6 ncriv to bc eon::i ded ,Jpt.c 

21 	we will I (. L kOi intO CIIfl1CtTh1JL, .i'hi i 	,'nl' IOF 	yi 2004. 

	

- 	 'ii T) 	LL1i h1 i 	t 1No I 3 vfll [, 	J()]it in tI 

I  

- 	 1 	 ngi cr 

	

A3 	'4..IL)pV tc'.-  
.dcfl. Di'tor Gnor, [p ([/J  

	

CMI 	•:ntkij: 	C; I/[ J1'icJPiiI 

	

ii 	ijIiII'I'U'it 	IISIiIIjIIIII 	I 	IlIII 	IIIII 	IIIIiI 	 rIfiIlIiIII 	;i''i 11ii 	1 11 	1 
I 	 rr. 	', 	r.c I"ui.jiuIi 'ri 	 I  

I I,IIIII.III •rIIlltjIjtJIl 	i.il 	..IIJIIIILJ'IIIIIII.IIIIl I 

	

) 	• 	1 	I 	''' 	• 	• 	• 	• 	'' 

?1U 
- 	

j ;iiiJ 
I 	I 

lUAU 

- 

	

., ( 	'l'llPL 	I (I 

'JJ.'I..II LIH ILL[II.II I"L11. IiiiJ((1'1) 
I, J 

' ) 

	

- 	_111 ,1 siiiaiiarHuiII 
Jill I)'! 

1111 ID 	I 	IIIJIUII 	U.II 	I_Il II 

'/ 



) 	 S  

-Type Copy of the Relevant Portion of Transfer Order of Draftsman, Grade-Il- 

WVERNMENT Oil  INDIA 

CENTRAL PUBLIC WORKS DEPARTMENT 

No.; 9(57)/D/men-Il(C)IS8©/ER/KOL1336 	 Dated; 716104 

OFFICE ORDER 

The transfer/posting of the tllowing I )rattsmen (trade-Il (Civil) are hereby 

ordered with immediate effect in the interest of the public service: - 

ML NAME 	FROM 	 JO 	REMARKS 

NO. S/SI-RI 

I ZBARMAN SCD, SILCHAR TCMD, TUBA Vice Sri Naboni 

Aich transferred 

2 K.CBARUAH ACC-I, 

UI JWAFIATT 

3 RCJ3ORAH 	ACC-1 

UI JWAHATI 

PD-il 

Cr1 IWAHATI 

AAWD 

CTUWAHATI 

Existing vacancy 

Vice Sri 

I LNBordotoi 

Transferred 

4 iN. HORJX)LOJ AAWD/ 	ACC-t 

GI JWAHATI 	UI JWAHATT 

5 H K ROY 	SMC SU CHAR SCI) 

S1TCHAR 

Vice Sn 

K.C.Raruah 

Transteffed 

Vice Sn 

A.K.Rarrnan 

6 ti.K.SIJKLA- 	MCI), 	SMC, 	Vice Sn BKRoy 

BA1T)YA 	SH1T LONG 	SILCFIAR 
	

transferred 

7 	I)IIJP 	S}(PNIZ. 	MCI)) 	Vice.Sn U.K. 

ADHIKARI 	SH1TLONG 	SHITJflNG 
	

Suklyabaidya 



j - 

8 PROMODA- 

NANDA 

HIS WAS 

Hi.CI)-I 	KCC-I 

TAT .1 JRGT-IAT 	1(01 ,KATA 

(I 
JLCt 

Vice Sri 

A.K.Talukdar 

transferrccl 

9 NAB)1! J'çMD., ii JRA KCC-IH Vice Sn Somen 

AICFI KOLKATA laha 

10 SGLJCHArF MCI)-I. MAJJ)A KCC-J. Vice Sn Hiplab 
- I - - 

KOLKATA Dutta transferred 

Ii TAPAS ICI);  ISI.AMPLJR SE(P&A)IZ-1 Vice Sri Prnclynt. 

BARIJA KOTIKATA Kundu transferred 

12 AM)Y MCC. MAIJ)A KCD-VI hthting Vacancy 

BAKHANT)1 (Maint. Sub- 

Div.) Kolkata 

13. I).K.CHAK- (iCI), GANUTOK SI(P&A)/IZ-1 Vice A.Guha 

RAF3ORTY KOLKATA retiring or 31.08.04 •  

14 P.CHAKRA- MCD-It, MAI.I)A SK(P&A)1Z-1 Vice Sn Swapan 

T30RTY KOLKATA Chakraborty 

Transferred 

15 PROI)f P MU) KO1.KATA MCI )-U, Vice Sn 

ROY MALDA P.Chakraborty 

transferred 

Note 1. In Serial No.7 Sn l)ilip Adhikan 1)/Man (id,Ji (C)is cancelled due to Court 

Case and the matter is Sub-Judice. Hence he should be retained at Shillong till 

the Case is decided. 

Sd/-

(H.K.I)AS) 

j? 	
<9 

Supenntending Engineer, Co-ordination 
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I 	 DIroctorto conoñ.ii ofWork5 	•., . 	• 	. . 	I  • 	 , 

( , &DI •t1J 	 Dated Now DoIhIthoMç,zaO4  ' I 	
I I :i 	 :lit:b 	6f? rt(U 	 I • 	' 	. / ,t 

	 c, 	) 	tAi 	Pfflco Order 	 ir 	it' 	ji 	ij 	jv 

r! 	' , 	I'..; .. 	.. it $), 	• 

	

, •1 •ihc issue of dè-centraIjzatjo of authoritj to Re9Ions/zonos/Cjrces Ir the CPWb. 	. I po ' : , thorn 'Cor1 Improvlg tbQlperforn1anc 	'ocy 	 undo 	- I r U (DI) of the dcp4rtrno, , 	
' 	I i p 

: / 	•• 	: 	 ø9.ce 	 .!(Jng . 	
. 

: ! 	 L. • j postings of the staff aSiaflaIo Iri'thesé units to 	1hIt IIiargo. 	
, • 	

0 

t;n(cr& and posUngs bf Ministerlall Staff, DrawIg Staff, JI4nIor EriIncors.,  I 	md hct ) p (Nprt)LAsttart Engineers (CMIand tet)ADH,; Egle 1  I an d Liect ) and DDH, has Ibeen examiçe%Jr4 tto DIrec9to 	Atjia bOn 	
""? 

 that in order to fully utilize the potentialof Ind1vduaI offlcer&and ensure that  : 	:rceavailableunit , ls.put. 

	

:lflUbII:Lfltere.st: . . 	. 	. . 0• 	

to place the same at the disposal ofthô'ht1ncare, ccrdIngIy)tjias, li ru d to make the following provisions Iq theexisting Instructions 	 a  
VV It h 	bcori decid 	to pIa 	

PG'  ( 	Fclon1 1he AG oftho egIo,jj cIcIde/upopth trar$fQrtpQVng3 of 	ifl Es r his region The DQ of, 
t lPa9PjPP ) 1t .bperfl'ppçod to pko . 	_. •r/poitln within the F4clon 	 flOs'Bary by'htmtakI,j9Into;:..'. 	 • 

	

a  , 	ii 	•, 	. 	i 	. 

t) 	 1 	k 	CIC), t- 	 w lii nc c' se o ALs 1I'Ip çt?loJ 	 (nakd 	.)I) ,1, 

	

';(cr/postlng, 1 ho normal tenure of stpyof1an AE In a one, includIng hl stay. 	a.. I JE- in that ZC)rIo, challibo ordlnarily 8 Y° 	 PrsTh 	. 	0 Chi :(onglnoer shall regularly apprise tHe AD'Gdf the 'positloh of offjcèrh,his:, 
 

- ZflI 	send th 	arne of officers'vho haé completed or are about to 	. . 
compldte 'their normal tenure in the zonb, The ADG of the Region shall decide 	'- 
about theZone to which the oicer should now be posted. This decision shall be 

Chief En ineerlin whose zone th3ffl?sare - oø Do 

	

'icer where from tne pt is to be relieved shaji issue trie necesãjjevn 	....... or rn releve the officerwitj 	direcbons to repo o S ew paco of,  
0 	- 	•0 	'?-' 	,tst 

, ç' 	aI•t 'L ,r 	, O 	InUterIaI staff, drawing staff, Junior .Enginees - (clvi 	leq1.) 	EIi_/ 
the Circle will TThpowered o make transfer aria posUng withII me '• 

The normaltenure ofstay In a Circle wduld be 8-10 years, 	 0 

	

I•-' 	- 	. 	.. 	;....- 
lIi .L:s will inform to the SE (Co ord )the names and grades of officers who 

compietbd or are aboiJtto complete the hornial tenure In tho:Clrcio uhd tho... .. •...:....... 

	

will, elter obtaining apprQvI of tHó'ADQ of the Region, pr,dpo&th 	. 	- fr of oFficers from one Clrcio to eqthoQ rccolpt of thispropouI,from.. 
	- 	0 ! (Cu.cJ,) (ho roup 

f 	 ctive 	n whoø dlrälo the officers are being 	/ , 
tiiull Iuo nocesery order for the otficers/stati likely to Join his C1rcle.  

hc posting order will be conveyed to thel Controlling Officers of officers and staff 

I  

- 	 0 	
. 	 .. : 	 : 	-. 	• 	-': ;.%a 	- 	:- 



(T 	c 7 	L 4) 

Dirrtôrs!t (.al.r! of Workt 

Central Public Works Department 

4/2004-S&D/141 	 Dated New Delhi the 5/9 March 2004. 

Ofe Order 

The issue of d 	traiizadon of  authority to Regions/Z'nes/Cire1es in the CPWJ) 

empower them for improving their performance and efficiency has been under 

consideration of the department. 

As the first step it has been decided to deeentraiise the authority of making transfers and 

posting of the Staff available in this units to the unit in-charge. This of iransfers and 

posting of Ministerial Staft Drawing Staff, Junior Engineers and Elect) SO (Hort), 

Ai.tnf Pnninppr ((ThviI anti flti't\ ADH Thc Pn,inppr nd a'tt ntI flfl14 1i Iwn 
--Cr--- -- - •. - - . - -- - -- - - -i - - - - - -. ---c'-- - -- -- - -- - - -- - - - - -, ----- - 

examined in the Directorate and it has been considered that in order to fuUy utilize the 

potential of individual Officers and ensure that man resource is available in a unit is put 

tn f1i hpt n uh1e )ip in nithl intprpqt n',iw to n1'i th qme at t1i vliqnnqsII 
- 	 --r- 

* 	of theunit in charge. Accordingly it has decided to make the following provisions in the 

existing instructions. 

It haz hn 	 to nbw t1i Pvp'tufiw Pnoinw' cit th. ,iinnci nf' th 4 flfl 'if th 
- cr 	 - - 

Region. The ADO of the Region shall decide upon the transfer/postings of the EEs in 

his region. The ADO of the region will be empowered to make transfer/posting within 

the Region as deemed necessary by him taking into 'x'nsideratIon adrninistrath'e 

exigency and the requirement of the work. 

In the case of AEs the Chief Engineers of the Zones shall make the transfer/posting. The 

normal tenure of stay of an AE in a Zone, including his stay as a JE in that zone shall be 

ordinarily 8 years and not exceed 10 years. The Chief Engineer shall regularly apprise 

the ADO of the position of officers in his zone and send the names of the officers who 

hciw 'twnnkfM or cihiif tA nmn1ete thpir nnnncil tannrp in th 7nnp Thi A flfl M' th 

Region shall decide about the Zone to which the officer now be posted. This decision 

shall be conveyed to the Zonal Chief Engineer in whose zone the officers are to be 

nqtpi Th. 7tmcil (i nn n *g'pint Af thi hiJ1 	thi 	nnitino Ar,iarc ft'r t1i 
------------------.r._ __ 	-------- 

AEs who are being posted in. On receipt of these orders the Zonal Chief Engineer 

k\\V >y 



where from AE. is to be relieved shall issue the nssary relieving orders and relieve 

the officer with the directions to report to his new place of posting. 

For ministerial staff, drawing staff, Junior Engineers (Civil & Elect.) the SE charge of 
the (Siylp will he emrawprpi1 tn 1m41(e trmder stvl nnqtinnr within the (1irrie The ----------- -------

normal tenure of stay in a circle would be 8-10 years. 

Sd!- 

Illegible 

(V.XSharina) 
flirpgtôr 1S&fl 

xv L/* 



:J A 
To 
The Stlor:I.'encIjr 	inçjine r, ( .iz) 
Co-orc1jntjon Circle, 
C.P.W.D., Njztm P.lac, 
1(0 LKAT A - 20 .. 

A% ) 

Subs- 	Prnyer for retention in Silchr Central 
Dlvi rion, 51 lchr. 

letter No. 
cit. 7/6/04, 

Dear Sir, 	.........- 

Kindly.:refer tyour office order No.citoc' 
cbove vicle which I have been trrtnsfered to Turn 
Central DlVision,Tur. 

In this connection it is to inform you 

tht S1-li7rintending Engineer, Si lchctr Centr1 Circ1e, 

Silchnr vide his letter No.9(3)/scc/04/861 dtd.26/4/104 
trnf erecT me from Sllchr.Centr1 Circle,cpwD,SIlcft,r 

to 5ilchr entr1..Divji0, S1lchr nrd I he cbcox 4ldinçj1y 
joined in Sllchr. centru .Djisjo, Silcht'r on 21/5/04.1.
Before my posting i 

-in SCD,Sj1chr Ihnve never been posted 
in I)ivJ..,3ion 3ico my jc)inincj in thjj Depflrtjripjt. 

It is requested to review my cnse and retnin 
me in Silchnr Centrnl DiVjsjofl,Sjlch;tr fitier3t ohe 
tenure. 

	

Dated,3j1chr . 	
,. 	 Yoursftithfu1ky, 

1c4 

C, 	C) 

D  
4Q 	 , 



•1 

I 
c 

.OF. XNDZ 
CEN'tRAL ?tJSaXC WOIUCa DEPkEwT, 

• e.9'(/sCc/.04 VMi 	Dated. Si lchsr 

To' 
• The Sttperintencftnq' Eflineer(EZ), 
• c,rdinati.n Circle. 	.. 	. 4.' 
c.p•w.D.., A.3.C. B..8. ..d. " 
tham 'Palece: çQL4c 	, 

Option fr'oatjn'.t Silchjir in r/o 
shri A.hin lCr.flarman, 1)/Man Qr.XX. 

ri A.i Kr.B.rman.D/blsn Or.II sttachsd to 
• ilchar Centre]. Diviei•n. C?WDi$jlcher •Uiimittod his 
• representation for his Silchat central Djvisin. 8ilct.r, 
which Is £arwtrded herewith for your c.niidertjon. 

• 	
. 	It is t. inform you thatiri 3aman Gr.I1 

j.iri& in iilchar centre]. Livisien,. Silthar .nI 2145/04 
On transfer' from ailchar 'COntal Circle, Stichar. vjde IN.. 

.9(a)J3cc/04/661 dated 26/4/04. Isaied as per apprve) of 

th.: 5orintejn• nuineer. 8QC.cPa. Si.ichar.I 

Pep. 	• 	 / 

H . 	 ,. 	•• 	 • 

Executve4inøer(P&) • 	 t3ilthsr ContlIcircle 
ichdr 2. 

Copy to$- 	0' 	 , 	 •, 	 . 	 • 

The ixecutjye Enineer,jlcher Centre] Division, 
CPWD. Silchar 4th referace to his No. (3) SCD/ 
2004/996 dt. 02/06/20044 	ri Berman t fM.j*.II 
may be 'informed accordiflgly.' 

tEX1CUTXV F.t  

• 	
• 

.• 	..i 	, 	. 


